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KARNATAKA LOKAYUKTA
No. UPLOK-2/DE/176/2014/ARE-14 Multi-storeyed Building,

Dr.B.R. AmbedkarVeedhi,
Bengaharu, dt.17.03.2020.

RECOMMENDATION

Sub:- Departmental inquiry against Sri. Rajagopalachari,
Head Master, Government High School, Majara
Dodduru Grama, Bangarpete Taluk, Kolar District-reg.

Ref: 1. Govt. Order No: 98 215 azfgass 2016, Bengaluru,

dated: 28.05.2016.

2. Nomination Order No: UPLOK-2/DE/176/2016/
Bengaluru, dated 09.06.2016.

3. Report of ARE-14, KLA, Bengaluru, dated 16.03.2020.

—

The Government by its order dated 28.05.2016 initiated the
disciplinary proceedings against Sri. Rajagopalachari, Head Master,
Government High School, Majara Dodduru Grama, Bangarpete
Taluk, Kolar District [hereinafter referred to as Delinquent Government
Official, for short as ‘DGQO’] and entrusted the departmental inquiry to

this Institution.

2. This Institution by Nomination Order No: UPLOK-2/DE/176/2016
dated 09.06.2016 nominated Additional Registrar of Enquiries-1,
Karnataka Lokayukta, Bengaluru, as the Inquiry Officer to frame

charges and to conduct departmental inquiry against DGO for the



alleged charge of misconduct, said to have been committed by him.
Subsequently by order No. Uplok-1 & 2/DE/Transfers /2018,
Bengaluru, dated 6.8.2018, ARE-14 was re-nominated to continue the

said enquiry.

3. The DGO - Sri. Rajagopalachari, Head Master, Government
High School, Majara Dodduru Grama, Bangarpete Taluk, Kolar

District, was tried for the following charge:-

“That, you DGO Sri Rajagopalachari while working as
Head Maser in Government High School, Majara
Dodduru Village, Bangarapete Taluk, Kolar District
along with the President of SDMC, Government High
School, Majara Dodduru Village had undertaken
construction of a building under SDMC Scheme and
constructed the building without putting up concrete
columns and further you did not take permission from
your superior officer to construct the building without
p_utting, up concrete columns and thereby committed
dereliction of duty and therefore you — DGO has failed to
maintain absolute integrity and devotion to duty and

committed an act which is unbecoming of a Government



Servant and therefore you are guilty of misconduct
under Rule 3(1)(i) to (iii) of KCS (Conduct) Rules 1966.

Hence, this charge”.

4. The Inquiry Officer (Additional Registrar of Enquiries-14) on
proper appreciation of oral and documentary evidence has held that,
the charge framed against the DGO - Sri. Rajagopalachari, Head
Master, Government High School, Majara Dodduru Grama,

Bangarpcte Taluk, Kolar District is proved.

5. On re-consideration of report of inquiry and all other materials on
record, I do not find any reason to interfere with the findings recorded
by the Inquiry Officer. Therefore, it is hereby recommended to the

Government to accept the report of the Inquiry Officer.

6. As per the First Oral Statement of DGO furnished by the Inquiry

Officer, the DGO - Sri. Rajagopalachari, is due for retirement on

31.08.2023.
7 Having regard to the nature of charge ‘proved’ against the DGO —
Sri. Rajagopalachari, Head Master, Government High School,

Majara Dodduru Grama, Bangarpete Taluk, Kolar District and

considering the totality of circumstances; it is hereby recommended to



the Government to impose penalty of withholding two annual
increments payable to DGO Sri. Rajagopalachari with cumulative

effect.

8. Action taken in the matter shall be intimated to this Authority.

Connected records are enclosed herewith.

(12/20

(JUSTICE B. é%ATIL)
Upalokayukta,
YS* State of Karnataka.



KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/176/2016/ARE-14 Multi Storied Building,
Dr.B.R.Ambedkar Road,

Bangalore-560 001,
Dated: 16/03/2020.

ENQUIRY REPORT

Present : Smt. K.Bhagya, Additional
Registrar of Enquiries-14

Karnataka Lokayukta
Bangalore.
Sub: Departmental Enquiry against

Rajagopalachari, Head Master, Government
High School, Majara Dodduru Grama,
Bangarpete Taluk, Kolar District — Reg.

Ref: 1. Report u/s 12(3) of the K.L Act, 1984 in
Compt/Uplok/BD-8687/2011/ARE-7
Dated: 15/04/2016.

2. Government Order No. @& 215 a5 905 2016,
Bengaluru Dated: 28/05/2016.

3. Nomination Order No:UPLOK-2/DE/ 176/
2016, dated: 09/06/2016 of Hon’ble
Upalokayukta-2, Bangalore.

4. Order No.UPLOK-2/DE /2017 Bangalore,
Dated: 4.7.2017 file transferred from

ARE-1 to ARE-7.
S. Order No.UPLOK-1 & 2/DE/transfers/2018,
Bengaluru, Dtd: 06/08/2018 file transferred

From ARE-7 to ARE-14.

* % %k %

By virtue of the Government Order dated: 28/05/2016,
the Disciplinary Authority ie, I/c Under Secretary to

Government (High School), Education Department, Bangalore

ordered for holding departmental enquiry against Sri
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Rajagopalachari, Head Master, Government High School,
Majara Dodduru Village, Bangarpet Taluk, Kolar District
alleging dereliction of duty.

After completion of the investigation, a report was sent to the
Government u/s. 12(3) of the Karnataka Lokayukta Act as per
reference No.1. In pursuance of the report, the Government of
Karnataka was pleased to issue the G.O. Dated: 28/05/2016
authorizing Hon'ble Upalokayukta-2 to hold enquiry as per
reference No.2. In pursuance of the G.O., the Nomination was
issued by the Hon'ble Upalokayukta-2 on 09/06/2016
authorizing ARE-1 to hold enquiry and to report as per
reference No. 4 and again this file is transferred from ARE-1 to
ARE-7 as per reference No.5. In turn, this file is transferred

from ARE-7 to ARE-14 as per reference No.6.

On the basis of the Nomination, the Articles of Charge against
the DGO, framed by the Additional Registrar of Enquiries-1
which includes Articles of Charge at Annexure-I and Statement

of Imputation of Misconduct at Annexure No. II are as follows:-

ANNEXURE-I

CHARGE:

That, you DGO Sri Rajagopalachari
while working as Head Master in
Government High  School, Majara
Dodduru Village, Bangarapete Taluk,
Kolar District along with the President of

&



SDMC, Government High School, Majara
Dodduru  Village had  undertaken
construction of a building under SDMC
Scheme and constructed the building
without putting up concrete columns and
further you did not take permission from
your superior officer to construct the
building without putting up concrete
columns and therby committed
dereliction of duty and therefore you -
DGO has failed to maintain absolute
integrity and devotion to duty and
committed an act which is unbecoming of
a Government Servant and therefore you
are guilty of misconduct under Rule
3(1)(1)) to (i) of KCS (Conduct) Rules
1966. Hence, this charge.

ANNEXURE-II
STATEMENT OF IMPUTATION OF MISCONDUCT

Brief facts of the case are:-

3¢ D.HOTWBOTS  WI° 2IFHIOND,  WWT
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BRBRAD MR, LOMITHEE FoLRD, BpeeT 3¢
Tone &t B.0F°.HITOROL, DA.B.D0.A. VOTITH,
ATFD TPBIGS, DT BRBRD TR,
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WBTOZ FTBO W0, WPOHOITI, To0dF DN,
TooFws SRezpodns, Wondedd TEOR  IWIEIY,
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PONOITTY, WIT WO PHTOOIWE B¢ 2.7’
Tox, ATOONT WPOPOZTTH-4, To0dT  Dgon,
IDOFEI8 SpeTO3NT, BONURDd TIOR BROT wN
3RPBodD, T Ovjela) ROFeN BRTI
BHABEWTTT.  FWO e W.NABED TR, ATOODI
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BOATH, W0, BPOPOTTW, TvOE DIoR, TIVF 3T
SRe5o0od0E,  BondR  BWH  ADO  WIOOHZY,
2.88007 BOOBT 3RFTN IYATHZVT.
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B.OF ST, DX .B.D0A.  OTIL, ATFO
PRIS, DT BB M,  WONeTHeE
TR, (Iople) 2Q oin o AEOTN
23330239 BOANTOTYBOTD ©RTWODTEITITVT.

J030 wDPBeeDZ dpexIe IFN @303mN
TOOBEEF BOL) WYTRITE QW W7 FOWOLTEY
ODTONY I8  IBORVNT[ONE?  DOW urﬁ\
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FegooN). ©TWT0E, IJLoRTOND 3&'50@ %z&gpb
330 RTOONY  FoOEEF  BOWNERY, WINBRIe
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[OD  TRB, [NY, GPONOITT  FwOFT BT
ZOTYN BDRATYT.
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BTO FRwo [IOR IR, STeTHODIY,
RQATHR QY. OUB, GIIICD D 8¢
B.OF 30T,  IF.B.D0A. OPIH, ATEO
PRDS,  DHTO  BRERD MO,  ONTHeE
SORR, FeeT VG T GITBODY, THTI,
ZRRD OTP BB HRODLY O3V BHT T
A@W0TONTOTE ToTEe B0eDAQ.

STOOT IEZTBYS WHITNPOT, 83 3PTOR
WOBNY FRF/ONITS.

¥) ODBDT JFoHoZ IRWE JRIF EY
TOORYT, (Fo0FLEF IOW) WYBBARIC, BI® JTI0F €D
BRR, GAIVIODL  WDF B B.OF.BJTOFON,
DF.R.D0A.  OPIW,  FTFO TOBETOS,  TNWTD
BRBRD MR, WOMITHEE PORD, BT BY

XENJoN zsmw%doaﬁdoagd

%



)33 008 TOOJEF TOWNTR), WITRAIe
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Since said facts and material on
record prima facie show that you DGO
has committed misconduct under Rule
3(1)(ii) to (iv) of K.C.S. (Conduct) Rules,
1966, acting under section 12(3) of the
Karnataka Lokayukta Act,
recommendation was made to the
Competent Authority to initiate
disciplinary proceedings against you -
DGO Sri  Rajagopalachari. The
Government after consideration of
materials has entrusted enquiry to
Hon’ble Upalokayukta. Hence, the

charge.

The aforesaid ‘articles of charge’ served on the DGO, the

DGO had appeared before this authority on 29/07/2016 and
his first oral statement under Rule 11(9) of KCS (CCA) Rules,
1957 recorded. The DGO has pleaded not guilty and claimed

to be enquired about the charges.

According to the complainant’s complaint, Rs.10 Lakhs
amount granted to the Government High School, Majara
Dodduru Village, Bangarpet Taluk, Kolar District. Out of that

amount they had constructed a school building by spending

%
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Rs.4,60,000/-. But, they have not put concrete columns.
Without putting up concrete columns to the said school
building, the President of SDMC and also the Incharge School
Head Master misappropriated the said amount. Hence,
prayed to take action against the President of the SDMC and
the Incharge Head Master of the school.

After filing the present complaint before this authority, this
complaint was referred to Chief Engineer, Technical Wing,
Karnataka Lokayukta, Bengaluru for investigation. In turn,
Sri G.Ganesh Rao, Assistant Engineer-IV, Technical Wing,
Karnataka Lokayukta was directed to conduct the
investigation and to report the same. Thus, after
investigation, the I.O. sent his report that, as per approved
plan of the said construction of the school, the concrete
columns were not put up. Thereafter, again he was directed
to enquire whether they have taken the permission for not
putting up the said concrete columns for the construction. In
an enquiry, he had obtained an information that the DGO
had not obtained any prior permission from the superior
officer for not putting the concrete columns. Thereafter, the
comments were called by this DGO. He has replied that, he
has not misused his power nor misappropriated the granted
amount and hence prayed to exonerate him from the present

proceedings.

On careful consideration of the materials on record and reply

submitted by the DGO, found not satisfactory.

-
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11.

1028
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The facts supported by the material on record prima facie
show that the DGO, being a public servant has failed to
maintain absolute integrity besides devotion to duty and
acted in a manner unbecoming of a Government servant and
thereby committed misconduct as per Rule 3(1)(ii) & (ii1) of
KCS (Conduct) Rules, 1966 and made himself liable for

disciplinary action.

The Disciplinary Authority has got examined the complainant
as PW-1 and the 1.0., G.Ganesh Rao, the then Assistant
Engineer, Karnataka Lokayukta, Bangalore got examined as
PW-2 and another witness by name B.Prasanna Kumar,
Assistant Executive Enginer also got examined as PW-3 and
Ex.P.1 to 11 got marked on his side. On the other hand, one
witness by name D.S.Srinivasaiah got examined as DW-1 and
the DGO himself got examined as DW-2 and Ex.D.1 to & 4 got

marked on his side.

The points that arise for my consideration are:

Point No.1 : Whether the charges framed against
the DGO are proved?

Point No.2 : What order?

Heard, perused the entire case record and heard the

argument of both the side.

My answer to the above points are as here under:

Point No. 1: In the affirmative.

Point no. 2 : As per final order for the following ;

Z
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REASONS

13. Point No.l : The  complainant by  name
G.Venkatachalapathi S/o Chikkagangappa, Majara,

Dodduru Village, D.K.Halli Post, Bangarapete Taluk, Kolar

District has filed the complaint against this DGO by name
Rajagopalachari, Head Master, Government High School,
Majara Dodduru Village, Bangarpet Taluk, Kolar District
alleging dereliction of duty.

14. According to the complainant’s complaint, i.e, Ex.P.1, an
amount of Rs.10 Lakhs has been granted to the Government
High School, Majara Dodduru Village, Bangarpet Taluk, Kolar
District. Out of that amount they had constructed a school
building by spending Rs.4,60,000/-. But, they have not put
up concrete columns. Without putting the concrete columns
to the said school building, the President of SDMC and also
the Incharge School Head Master have misappropriated the
said amount. Hence, prayed to take action against the
President of the SDMC and the Incharge Head Master of the
school i.e, this DGO.

15. After filing the present complaint before this authority,
this complaint was referred to Chief Engineer, Technical
Wing, Karnataka Lokayukta, Bengaluru for investigation. In
turn, Sri G.Ganesh Rao, Assistant Engineer-1V, Technical
Wing, Karnataka Lokayukta was directed to conduct the
investigation and to report the same. Thus, after

investigation, the [.O. sent his report stating that, as per

%
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approved plan of the said construction of the school, the
concrete columns were not built. Thereafter, again he was
directed to enquire, whether they have taken the permission
for not putting up the said concrete columns for the
construction. He had obtained an information that the DGO
had not obtained any prior permission from the superior
officer for not putting up the concrete columns. Thereafter,
the comments were called by this DGO. He has replied that,
he did not misuse his powers and not misappropriated the
amount and hence prayed to exonerate him from the present

proceedings.

16. The DGO has filed his comments by stating that, the
imputation that he has undertaken construction of a
building under SDMC Scheme and constructed the building
without putting up concrete columns and further he did not
take permission from his superior officers to construct the
building without putting up concrete columns is totally
erroneous for the fact that the building has been constructed
as per the plan approved by the Competent Authority. There
is no deviation on this front. Further, he has acted in good
faith for the limited period of tenure when he was in the said
office. So, his conduct does not amount to misconduct and
relied upon the decision reported in AIR 1992 SC 2188-State
of Punjab and others V/s Ramsingh, Ex-Constable. He has
not acted in violation of any rules, conditions or guidelines
that are applicable to the impugned work. He is not guilty of

charges and prays to drop him from the present proceedings.

L.
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The complainant got examined as PW-1. He has deposed in
his chief examination before this authority as, Sox0 SeER®
MFBQ 20128 BeTw 4 3RTRNYY BRROD, SEICOHER), T TP
RORS 2.0 [HE R[RTO B[O BRTR  VNFRT  FOOWON VOO
82.4,60,000/~ DTS D@BNE BN,  S.X.JIPFTCH  ILB FOTDMTOOODN),
WRBFOZ HAT.R.D0.0. VFIOT e HEITROT, WB/ON TLAFW. IWO d¢
3eR0ROR, BB THSRDITTH FRWMPRY.  FOONT), TV F8W FosHMd
TRTOE  WRARF. BIes 3R TNT wnw O ag  desan
BRODERHOBOZ BX FToVMOOODT), BWRRWYT. ©Te I 20T ReeE
TOWMOOD TEd  YUPYNTW TONR  FOONTY, [PRT [P, T BHTO
QPTOD HBNY. ITO WTOODY Aeer .88 35 008 40 Te. }F, QWS
BN 5.3 95/~ B30 IRl RS* maa%d need DB
OONYR IR [YD  wif ROTNEY DI To SHRDA Beo
DDTO3ReR [SRARERORTT.  TIDING D0DR DB 3RO TR/ 357
POT T DV WHCON  G.I.JPICD JIND  BRTTY  Te @0
SIRWYT. €3.%.3°803 OR[HOT WPRT  FoT o B N“o%ﬁ BRI

deeines.” The complaint is got marked as Ex.P.1. Form No.1

e
& 2 are got marked as Ex.P.2 & 3 respectively. The
documents furnished along with the complaint are in total got
marked as Ex.P.4. The mahazar drawn by the I.O. at the spot
is got marked as Ex.P.5. The complaint to the I.O. at the spot
by the complainant is got marked as Ex.P.6. These are all the

documents on which the complainant has relied upon.

%
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19.
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Here, the 1.O. Sri G.Ganesh Rao, Assistant Executive
Engineer (Retd.) also got examined as PW-2. He has deposed
before this authority as, “Gmeos: 25.10.201400% &0,
Q0AODTTHTD 23, BOTERVOBE DT BRBMO,  WOMOTHeed
TOURY BT VY QAR H¢ TORNLETOOOLID, WV SBRLTOLVONT
D), O BT, HATOIOR, HF. B.D0.R., VFIW, FTEO TEEFDS,
T BRBRD MEEN, LOMRSHE FORD AY DT B0 3R
8 FRe0B IWE IBFRBONY VBBHIT ISBOHIVOL BRF BT
BOSNE B [PB [TL BT STeBATT. W30 T AWO
BROS BOB  TY,  B[@IOX,  FBO TROA FowonTey B¢
TORRRCTOCNHRO  JWOR  TF WD QANTH  JeRTIOZ  eeTUINB),
QBT0Z . TOBWRRETOONIO T@B I, TF QH00F:  29.6.201589

DRTE B, Toww BIEEHN VIOHY T’ TOWNRYEL WYTRL T203F

vbdedsd  IRDPSR,  WRHMO  IETY  TOIEF  IownYE:

VITRADZ AR Tone  TOLET sowny wBweN AR 60&37@&4
VSSRIOINTD 0T ¢VZOAHTIS. TR0 B[R FowNnY JT[REED SRBLL

O3 eeRHTONPOTLR WRRAHE TFBADFHRV[oTD  LOZ0ATLTTE.

83 DFORYR), IRITOR Spetd et I S:eda BN ©20Ho3TT
B0 IBEZ FOBATZES. OO 29.6.2015808 ¢.5.3° Tm

w3B03T [IRI, dowd HN Jeedddned.” The said letter is got

marked as Ex.P.7. It is signed by this DGO only. DGO
has not denied the same.

Another witness by name B.Prasanna Kumar, the then
Assistant Executive Engineer got examined as PW-3 who

had visited the spot and reported the same. He has

.
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deposed before this authority as, “ ......... BIB QRO
BOWTON  FOTNTR, AWFAT BB JWFER  BIRRTLWN
DOBRT SBReT POI0Z BETIDOT & Wi 03PPTE DRI,
2LBNZEe QTS B, TBITETON TIE IV ED TPRWN TR
©BIFZ TN 39AT0TT. SBT3 AWHTCS BT FF_ Tonwe

WOTIREDTHIONY  ROTFAYEY, (F0seEs FOWNYY) TR RABRORTITHTD

TOTDWORLTZR. BRONTTE) 83 F0WOEFE NWTNWRTT BT

GoDSNYY  TORNYTON  HED TOTERZRORTVZYT  FOWBWLODRDY...

ONINRCAS a‘io:aoé’ IRRE  ATFHRBY  BORT (To3eET  Fow)

WYRRIE TR AR SRRV OB WORLIT”. Thus, this

I1.0. has deposed and also reported that without putting
up concrete columns, they have constructed the school
building, even though it is cited in the approved plan as
well as in the estimation.

20. The DGO also got examined the SDMC Chairman
D.S.Srinivasaiah as DW-1. He has produced the gazette
notification dtd: 14.6.2006 which is got marked as
Ex.D.1. The sketch of the new building prepared by the
Executive Engineer is got marked as Ex.D.2. The
estimation prepared by the Executive Engineer is got
marked as Ex.D.3. The receipts for having paid the
amount towards the purchase of materials and also to
the contractor are in total got marked as Ex.D.4. Thus,
the estimation and the sketch reveal the concrete

columns, but the DGO made to construct the building as

Ve
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22,
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against the estimation as well as the sketch. Further,
the 1.O. report is got marked as Ex.P.11. It is reported
very clearly as, “omdecdd S3chod 3BE ATREHTY HPOSF

(FO8LEF BOW) WSRNRETT, 5@3&3 VRWELD RRRTIF T BOW? WoRw, o3

TIES dracwaa%ﬁ TSP msiraﬂemmﬁajacmcs 3¢ TOBWNRPACTOOIO Tone

3¢ @.an".éu,eam:ﬂwy DT.R.D0.2. WPF, FWEO  HOokF @I,

BRBAHTY, E.L28.057°. JOoD, WomeSHedd Fowps, et BY, ATIRWD

BTN WTLIRTTHNTOTITOR  WTTWODTEIT), &TT T3 TOWOT TOILT

TOWTN B0 TR sow wondhx®e.” Thus, this DGO

along with the Chairman of the SDMC made to put up
the construction of the school building without putting
the concrete columns. Further, they have not taken any
permission from the superior officer for not putting the
concrete columns.

Thus, from the evidence lead by the disciplinary authority
and the DGO, it can be said without any hesitation that the
DGO made to put up the construction of the building without
putting the concrete columns as against the sketch and the
approved plan. Thus, the DGO has committed dereliction of
duty while discharging his duty as a Government Servant.

Hence, I answer point no.1 in the affirmative.

Point No. 2 : For the above said reasons and discussion
it can be said that the charges framed against the DGO

are proved.

oL



17

Hence, I proceed to pass the following:

ORDER

The Disciplinary Authority has proved the
charges framed against the DGO Sri
Rajagopalachari, Head Master, Government
High  School, Majara Dodduru Village,
Bangarpet Taluk, Kolar District.

This report be submitted to the Hon'ble
Upalokayukta-2 in a sealed cover forthwith.

Dated this the 16t March, 2020

%Vb"

(K.BHAGYA)
Additional Registrar Enquiries-14
Karnataka Lokayukta
Bangalore.
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ANNEXURES
Sl .
No Particulars of Documents
1 Witness examined on behalf of the Disciplinary Authority
PW-1 Sri G.Venkatachalapathi, Bangarpet, Kolar District -
(Original)
PW-2 Sri G.Ganesh Rao, Bengaluru (Original)
PW-3 Sri B.Prasanna Kumar, AEE, Bengaluru (Original)
2 Documents marked on behalf of the Disciplinary Authority Ex.P-1 to
Ex.P-11
Ex.P-1 Complaint filed by the complainant (Original)
Ex.P-2 Form No.1 (Original)
Ex.P-3 Form No.2 (Original)
Ex.P-4 Documents furnished with complaint (Xerox)
Ex.P-5 Spot mahazar (Original)
Ex.P.6 Complaint given to [.O. (Original)
Ex.P.7 Letter written by DGO to 1.O. Ganesh Rao (Original)
| Ex.P-8 Documents submitted by DGO with 118-120, 122-123,
125-129 (certified copy) 121, 124 (Xerox) Original
Photographs (130-131)
Ex.P.9 Estimation (Xerox)
Ex.P.10 Video C.D.
Ex.P.11 Investigation Report (Original)

Witness examined on behalf of the DGO, Documents marked on
behalf of the DGO

DW-1

D.S.Srinivasaiah, Bangarpet (Original)

SL.
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DW-2 M.Rajagopalachar, Kolar (Original)

Documents marked on behalf of the DGOs through the complainant

Ex.D.1 Karnataka Gazette (Xerox)

Ex.D.2 Sketch (Xerox)

Ex.D.3 Estimate (Xerox)

Ex.D.4 Reciepts of payment (certified copies)

Dated this the 16th March, 2020

P
2 oo
(K.BHAGYA)
Additional Registrar Enquiries-14
Karnataka Lokayukta

Bangalore.
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